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, PART. 1V
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor,

V. M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department

GUJARAT ACTNO. 8 OF 2003.

{First publiéhed, after having received the assent of the Governor in
the "Gujarat Government Gazette®, on the 12th March, 2003).

AN ACT

to provide for protection, conservation and development (?f ﬁsheneg in
inland and territorial waters of the State of Gujarat and for regulation of fishing
in the inland and territorial waters along the coast line of the State and for
matters connected therewith or incidental thereto.

-rx&tﬁe@'&mmmgm-fmvmofupmucofmmfolm:_

CHAPTER]
- PRELIMINARY | B
L@ msActmaybecayed&.e_GujmmlmegAc:,m._ o Shoﬂ% |
(2) Itextends to the whole of the State of Gujarat, including the territorial  conmmess-
" waters along the coastline of the State, : cement.

(3) 1t shall come into force on such date as die?tatc-Govemmmt may, - /
by notification in the Official Gazette, appoint. | - :
IV-Ex-9-1 “on - / |
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' Definitions, 2. Inthis Act, unless the context otherwise requires.-

' (@) “Adjudicating Officer” means such fishery officer not below the rank of
Deputy Director of Fisheries, as the State Government may appoint for
the purpose of section 17;

() “biotogical specimen” means any living or dead organisms;
(c) “Enforcement Officer’ means such fishery officer as the State Government
 may appoint for the purpose of section 15; _
(d) “Exotic fish” meansall species of fish of any country other than India;
() “fish” means any aquatic animal and aquatxc vcgetatwn in all stages of
their life span; '

® “Fishery officer’ means an ofﬁoer appointed by the State Government to

* be Fishery officer for the purposes of this Act and includes an officer

appointed to exercise the powets and perform functions of the Flshery
officer;

(g) “fishing vessel” means any type of fishing crafts whether or not fitted with
mechanical device for propulsim_l, which is engaged in fishing;
() “fishing gear” means any net, cage, trap or other contrivance used for -
@ “Licensing Officer” means such fishery officer, not below the rank of

Superintendent of Fisheries, as the State Government may appomt forthe
purpose of section 10;

() “mariculture” means the culture offish on the margin of sea inferrtorial
waters; _

(k) “Fishing Harbour” means the place such as port, harbour, wharf, pier,
dock, jetty and landing place where landing or berthing facilities have
been provided for fishing vessels and their adjoining areas set apart for
repair yards, fuel and ice supply installations, auction hall, fish rocessing
plant and within such limits as may be specified by the State Govertment

~ from time to time;

@)  “prescribed” means prescribed by rules made under this Act;

(m) “private water” reans water-

(i) which is the exclusive property of any person, or

(1) in which any person has for the time being an exclusive
right of fishing whether as owner, lessee or in any other capacity;

Explanation.- Water shall not cease to be “private water” within the
meaning of this definition by reason only that otherpersons may have by custom a

right of fishing therein;
(n) “registered fishing vessel” means afishing vessel mglstcmd under section
12,

{0) “Regstration Officer” means such fishery officer as the State Governmient
may appoint for'the purpose of section 12; '
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(p) “specified area” means the area of speca ified mland water or the territorial
" water as the Statc Governiment may, by notification in the Official Gazette,
iy, . e :

(@) “specifiedinland water” means such inland water as the State Government

may, by notification inthe Official Gazette; specify;
(r) “territorial waters” in relations to the State of Gujarat means any part of
the open sea adjoining the coast of the State within a distance of twelve
nautical miles measuredin accordance with sub-section (2) of section 3
' of the Territorial Waters, Continental Shelf-Exclusive Economic Zone and

80 of 1976. other Maritime Zones Act, 1976.

CHAPTER II
PROTECTION OF FISH

3. No person shall use any dynamite orother explosive substance  Prohibition
in any water with intent thereby to catch or destroy the fish therein. against _
i _ . . destruction
" of fish by
explosive.

4. (1) Noperson shall put ﬁny poison, lime or noxious materials into  Prohibition

| any water with intent thereby to catch or destroy any fish therein. against
destruction

. ) . . f fis|
(2)The State Government may, by notification in the Official Gazette,  pisomins of

suspend the operation of sub-section (1) in any specified area afxd may in the water.
like manner modify or cancel any such notification. R

5, Noperson shall introduce any exotic fish in any water withintent . Probibition
thereby to destroy any fishtherein. , _ against
Oy & - introduction
-of exotic fish.

-6, (1)TheState Government may, by notification n the Official Gazette,  Power to
make rules for any waterother than private waters for all or any of the following  make rules

matters, namely.— to protect .
fish,

(a) Prohibiting or rcgulating —
(i) the erection or use of fishing gear,

(ii) the construction of weirs, dam and bunds, |

(iii) the release of any industrial waste sewage or effluent
to the inland waters which may harmful to species of fish or the food
of figh. '

(b) regulating the dimb’nsibii and the kind of nets to be used and the
modeof using them; '
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i | (c) pmiublungall ﬁshmgmthe speclﬁed watera forapenod not
cxmdmgtwuyﬁm e

(d) prohlbmngthcuscofanygun spear axroworthchkemany
- _watcr mﬂmmnﬂmebyﬁomkemdeshoyanyofﬂnﬁah&mem

o

©1 tio qﬁmymﬂnfﬁmwmmyaemm
o _tospecmofﬁshmﬂlmnobtmmngmpmmm _
. - ®. mgmamgmyﬁhmymmlmdwm , o
(g)toleasemnpuhhcwaterresomceforaspemﬁedpmo,dandto '
chargefeesforsmhm . -
- () regulating the mndardofsaleofﬁshspawn fry, ﬁngerhngand
() prohibiting the ﬁshmg and ma_:kegiqg_gf the fish during closed
 Explanation.~ For the purpose of this clause, the ‘closed season’ means
mnhpmodasﬂ:e&am&mmnﬁmay,bynmﬁmnmmﬂnaﬁmlem _

(2) mmakngmmmwcum,ﬂnm&vmmtmaypmwdc
for— _

..,_’_.

(i) ﬁlesmzme,forfcmneandrcmovalofﬁshmggwrcmctedoruscd
incontravenhon ofthenﬂes, '

(n) meforfe:nueofmyﬁshtakcnbymm of any mchﬂsmng m&r
and

(m) the forfemne of fish taken or sold dmmgthe penod@eclﬁed in
clausc (i).of sub-section (1)

(3) The State Govemmt may, by notification in the Oﬁiaai Gazette,
applyswhmhormyofﬂwmtomypnvatewatavhﬂmﬂwcmﬂ,mwnun&,

' oftheowner&w;eofandofallpersmshawngforﬂwnmebemganyﬂxclumve
- rightof fishery thesein, _

'REGULATION OF FISHING IN SPECIFIED AREA

- Powers to 7. (1) The S'tatc'Govemmeht may, having regard to the-matters

regulate, referred to in sub-section (2), by notification in the Oﬂicm! Gazeste,

:"""“ or regulate, restrict or prohibit in any specified area,—~

certain _ '~ (a) the fishing by such class or classes of ﬁshmg vessels and for

wﬂl_"lmm ~~ suchperiod a3 may be specified in the notlﬁcatxon

within ,
fied () the carching of such specnes of fish and for such peric

area. © may be specified in the notification,
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\c.) tpeuscofsmhﬁs}mlggﬂarqasmaybespeclﬁedmﬁwnmﬁcanon,
(d) the maricuiture, - .
-- .‘e) the collecuon of bxolbglcal spemmen, amd -
o (f) the numbcr of fishmg vesseis wh:ch may be used for ﬁshmg

(2) In issuing a l'lOtlf cation under sub-gection (1), the State

Govemment shall have regard to the followmg matters, namely :~

9-5

(@) theneedtopmﬁectﬂwmmofthffmntsecuons of persons :

‘ -\. engaged in fishing, particularly of those engaged it fishing by use of

trad:twnal ﬁshmg cmft such as catamnran country craft orcanoes, -

_ - () the need to conserve ﬁsh and o regulatc ﬁshmg on smentlﬁc
. ba31s, _ .

_ (c) the need to mamtam law and order in the sea and on shore,
- and . _

| (d) anyothermatuer ﬂiatmaybﬁpmsbribcd -

- 8. No owner of master of a ﬁshmg vessel shall use or cause or

aﬂowwbeuseiaﬁslungvesselfmﬁﬂnngmcomavmnonofﬁ\emmon
' 1ssucd under section 7 : :

Proﬂdedﬂmtm,v,m s:mhnbuﬁcanon mallbecommndaspmvemng

the passage ofanyﬁslnngvesse] fmmortotheshoreﬂlmugh any specified -

- areato or from any axeaothertlmspemﬁedmea,forthepmposeof ﬁshmgm
such otherarea or for any other purpose: -

arca shall not in any manner cause any damage to any fishing nets or tackles

2 Noﬁslungvesselwhxchisnothcemedundersecuonmslmll afterthe

- ':".dateofcmimmcenleaﬂofﬂmAct(hemnahmrefemdtoas %cwddatc”),
_ ,beusadfcxﬁslnngmanyspemﬁedm '

Howdedﬂmtnoﬂnngmhlﬂ%mﬂmﬂqmlytoaﬂyﬁﬂmg%s&lmm

on'the said date for a period of six months from the said date or such longer
‘penodasﬂwStateGovemmntmay.bymnﬁcanonmﬂteOﬁicmlezwe ,
o 10. (I)Anownerofaﬁshmgvesselmaymakcanapphcanontoﬁle'
hmgOfﬁcufmﬂwgcmofahcmfmumngﬂnﬁdmgwmelfmﬁslmg

mas;:ecxﬁedareaandforaapec:ﬁedpenod.

(Z)Every apphcatmn mdersub-secﬁon (1) shall bein such form,;
contam such paruculars and accompamed by such fees a8 ‘may be-

o (3)']]51 mmgomwmy,mmmgmwgmm
: _._ﬁtmdhawngtegm'dtothefacunspwlﬁedmmb-_‘ ion (4) , either grant or

Prohibition.

- of ise of

notification
issued unider

mededﬁnﬂmﬁmﬁlepmmgofmrhﬁatungvessclﬂnmghmyspemﬁed ‘ '

. beloriging to any person who engages in fishing in the specified areabyusing
-anyuadmonalﬁs}nngcmﬂswhascatamarmucmmu'ycraﬂsorcmoe .

ofwsing

“are oot

: Llnush:g‘ni'

- _mfusctoganttoﬁwomnrofﬁwﬁahngvessel lhehéﬁoefosﬁslnngmﬂle.
"spec:ﬁedamamentlmedmﬂ:ehcmce -
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Provlded that no licence shall be granted in respect ofa fishing vessel
which is not registered under section 12 :

. Provided futher that, no licence shall be refused in respect ofa ﬁshmg
vessel unless the owner of the ﬁshmg vessel is gwen areasonable opportunity
of bemg heard. .

(4  Ingrantingor lefusnng hcence under sutesectmn (3), the Licensing
officer shall have regard to the following factors, namely:—

(a) whether the fishing vessel i isa registered fishing vessel,

_ - (b) the condition of the ﬁshmg vessel mcludmg accessories and fi shmg
- gear with which it is fitted, _ _ _

(c) any notification issued under section 7,
{d) whether the spec1ﬁed period is mentioned in the apphcanon, and
( e} any olher factors that may be prescnbed

(S) A licence under tlns section shall be granted in such form, on such
terms and conditions and on payment of such fees, as may be prescribed.

(6) A licence granted shall be valid for a period of three vears from the
~ ‘daté'on which itis granted unless it is suspended or cancelled carlier and
- ‘may be renewed from time to time for a period of three years ox payinanc of

"« such fees as may be prescribed.

Cancellation,- 11. (1) X the Licensing Officer i is sat:sﬁed exther ona refer*-nce made to hxm n

suspension thlE behalf or ofheru.rlw, that-

ment of T (@) a hcence granted under section 10 has been obtained by
License. :
nnsrepresentanon asto ap essennal fact, or

(b)) “the holder of a hcence has, without reasonable cause, failed to
- comply w_lth any of the condition subject to which the licence has been granted .
» " or has contravened any of the provisions of this Act or the riés made or any
notification issued thereunder, '

¢ then without pmjudlce to any other penalty to which the holder of the licence may
T be ]_1ab1e_; under this Act, the Licensing Officer may, after giving the holder of the
licence a reasonable opportunity of being heard, suspend or carcel the licence.

_ {2 Subject to any rules that may be made in this behalf, the Licensing
. Ofﬁcer may vary or amend a licence granted under section 10.

Rew"‘k m 12. (1)  The owner of every vessel used or intended to be used for the
~ofvessel .. - purpose of ﬁshmg and kept in the State shall get his vessel reglstered under this

sectlon

| - (D) (8) EVEry application for registration of a vessel sh.ajl be made by
: the owner of such vessel to the Registration Offi icer in such form, containing
' such partlculars and accompamed by such fees as may be prescribed.
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(b) the owner of such vessel shall state in the application the port or
fishnes harbour from Whlch he mtent to operate his vessel

{3) An apphcauon for registration of a vessel under sub—section {2) shall-

(a)_ in the case of a vessel existing on the date of the commencement
of this Ac:, be made within three menths from the said date, and

(b) in the case of any other vessel, be made by the owner thereof

: wsthm cne month from the date he becomes the owner thereof _ ;
(4). The Reg;sn'ataon Officer may entertam an apphcauon made after the

period specified in sub-section (3) if the applicant satisfies the Registration
officer that he had sufficient cause for not makmg the application within the

said period.

(5){(a) The Regmtratmn Offi cer may, after makmg such inguiry as he.
deems fit, either grant or refuse to gran! to the owner of vesscls a certificate of
registration. .

(b) The certificate of reg:strauon be in such form and on such terms
and conditions as may be prescribed. - : '

() The Reglstratlon Officer shall Spemfy in thc certificate of
 registration, the port or fisheries harbour from which the owner of vessel is to
operate his vessel. :

(d) The particulars of ; cemﬁcate of registration shali be entered in
the register to be kept in such form as may- be prescnbed '

(6) The cernﬁcate of registration grantcd under sub-section (5) shall be
valid for a period of five years from the date on which it is issued, unless it is
- cancelled earlier, and may be renewed from time to time for a period of five
years on payment of such fees as may be prescnbed .

: {7) Every vessel registered undcr this section shail be assigned a
reg;lstmnon mark by the Registration Officer wluch shall be dlsplayed on the
vessel in such manner as may be prescribed. -

13. (1) No owncr of a vessel registered under section 12 sha.ll operate his vessel Permission
from any port or fishery harbour other than that specified in the cettificate of for operating
registration issued to him except with the previous permission of the Regxstrauon - vessel for the

. areaother

Ofﬁcer . . : than specified

_ (2) (a) An owner of 2 reglstered ﬁshmg vessel who intent to operate his “"ﬁﬁ“‘_t""
vessel from a'poit or fishery harbour other than the port or fishing harbour mg
 specified in the certificate of registration issuéd to him, may made an application
for permission to 8o opzrate his vessel, Btatmg in the application the name of the
port or ﬁshery harbour from which and the périod for which he mtent to operatc ‘
his vesscl
() On receipt of an aplication wnder clau'sé&), me‘Regisu-aﬁon Officer
_ may, by an order either grant or refuse to grant the permision.
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© The Reglsuauon Officer may, b3 y an ‘order, mrmmale the permission - -

granted under- clause (b) befons the exp&ry of t‘le penod for-which it was
'gmnted : S B . :

S h .cglstrataon Ofﬁcer shall not refuse the pemnss:on
under ch.. , -dinate penmssmn under clause (c) unless the owner
- ofthe registem - ag vessel is given a. mspnable opportanity of being

14. (1) Eve.ry owner of a regxstered ﬁshn@ vesselsha]l furmsh to the

_Registration Officer returns of fishing in such fonns, for such pcnod by such
datesandmsuchmanner,asmaybembed -

(2) The Reglsl:ranon Oﬁicer may mspect any registered ﬁshmg vessel at

_any time to verify whether the returns furnished under sub—sectlon (1)are corrcct

- and complete

Powers of
. Ea:fomement

: Fiual'cyol'

15. Tf the Enf orcement Officer has reasons to believe that ény fishing vessel.
is bemg oz has bcen used in contravention of any of the provisions of this Act;

~ or of any rule & order made or any notification issued thereunder or of: any -~
' condltlon of the hcense lssued under sectlon 10, then he raay-

_ (1) enter and search such vessel and lmpound such vee.sel and seize :n i
ﬁsh found in it, :

_ (ii) keep the nmpeundad ﬂshmg vessel in wch piace and in such manner
. a8 may be nrmcnbed, : :

__ (m) dlprSC of the ﬁsn SO sexzed ancl dep-os1t ihe- proceeds there of in )
such manner as may be prcscmbed, and

| (lv) make a rcport of thc contmvenuon to0 the Court if the offcnce is
pumshable under clause (b), (c) (d) or (e) of subscchon (1) of section 21 _
- andi in othcr cases, to ﬂle Police ofﬁcer in charge ofa police station.

16. Every decxslon of the I.Aoensmg Officer under sect'.on 10 for grarmng or

‘refusing to grant a licerice for  fishing vessel or indet section 11 for suspending,

cancelling, verying or amending such licence and every decision of the

~Registration Officer under section 12 for registering or canceling registration or
- - under section 13 for grantmg or refysing to grant permission or terminating
. pernnSSan shall, sub_;ect to any appeal under sect:on 17, be ﬁnal -

e .

CHA.PTER IV
APPEALS AND REVISION

17 (l) Any person aggneved by the order of——
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(a) the Licensing Officer under section 10 refusing to grant 4licence for
a fishing vessel or under section 11 suspending, canceling, varying or
armending a licence granted for a fishing vessel, or

(b) the Reglstermg Officer under section 12 refusmg to grant the
registration of vessel or canceling the registration of vessel or under section
13 refusing permission to operate vessel at other port or fishing harbour or
termindting such permission

" may, within thirty days from the date on which the order is communicated
to him, prefer an appeal 16 the Adjudicating Officer -

Provided that the Adjudicating Officer may entertain an apbeal after the

expiry of the period of thirty days, if the appellant satisfies the Adjudicating.

Officer that he had sufﬁcmnt cause for not preferring an appeal within such
period.

(2) On receipt of an appeal under sub-section (1), the Adjudicating Officer
shall after giving the appellant a reasonable opportunity of being heard, pass
such order in the appeal as he deems just and proper.

18. In computing the peri.od laid down in section 17, the provisions of
sections 4 and 12 of the Limitation Act, 1963 shall, so far as may be, apply.

19. (1) Subject torules that may be made in this behalf, the State Government
may, of its own motion within two years.or on an application by an aggrieved
person made to it within one year from the date of an order passed by an

~ Adjudicating Officer in appéal under section 17, call for and examine the record

of any such order and pass such order thereon as it thinks just and proper :

Provided that no record of any proceeding of the Adjudlcatmg Oﬂicer shall
be called for-

_ (1) in a case where an appeal lies under section 16 but no appeal has
been filed, or :

(ii) in a case where appeal has been made under section 17 and such
apeal is pending. : _ :

- {2) No order shall be passed under this section which adversely affects
any person unless such person has been given a reasonable opportunity of
being heard. _

20, No civil court shall have jurisdiction to deal with or declde any
question which the Fishery Officer, Licensing Officer, the Registration
officer, the Adjudicating Officer or, as the case may be, the State Government

is empowered to deal with or decide by or under this Act and no injunction

- shall be granted by any civil court in respect of any actlon taken or to be
taken in pursuance of any provnsum of this Act

Applicatior,

" of sections

4 and 12 of
Limitation
Act,

1963.

Revision,

Bar of
jurisdiction
of civil
courts.
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o o CHAPTERY . |
OFFENCES AND PENALTIES
Offences 21. (l) (a) Whoever contravenes the provnslons of section 3, 4 or 5 shall, on -
;Enda]ﬁes. conviction, be pumshed with imprisonment for a term which may extend to six

months or with fine not exceeding ten thousand rupees or with both. -

(b) Whoever use any fishing vessel for fishing in contravention of section
8 shall, on conviction, be punished with fine not exceeding fifty thousand -
rupees. | -

{c) Whoever use any fishing vessel which is not licensed for fishing in
~ any specified area in contravention of section 9 shall, on conv1ct10n, be
- punished with fi ne not exceeding ﬁfty thousand rupees. '

(d) Whoever operate his fishing vessel from any port or fishery harbour
other than that specified in the certificate of reglstranon in contravention of
sub- section (1) of section 13-shall, on conviction, be punished with fine not |
exceedmg twenty thousand rupees.

(e) Any person ‘who commits a breach of any of the prowsmns of the
rules or the order made, under this Act shall be punishable with fine which
may extend to ten thousand rupees and when breach is continuing one, with
adaily fine not exceeding one hundred rupees during the pcrlod of connnuance
of such breach.

(2) When an offence under any of clauses (a) to (d) of sub-section (1) is

2 contmumg one, the offender shall be punished with a daily fine not

" exceeding ten thousand rupees durmg the penod of contmuance of such
offence.

gf;‘;‘;ﬁi:: 22. (1) Where an offence under this Act has been committed by a company,

every person who at time the offence was committed was in-charge of, and
was responsible to the company for conduct of the business of the company,
as-well as the company shall be deemed to be gullty of the offcnce and shall

be liable to proceeded a_gamst and punished aecordmgly

Provided that norhmg contained in this subvsecuon shali render any
such person Jiable to any pumshment prowded in'this Act if he proves that
the offence was committed wnhout his knowledge or that he exercrsed all
due ditigence to p)event the commission of such offence.

R
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{7} Notwithstanding anythmg contained in sub-section (1), where

an ofivie under this section has been commifted by a company and

it i provided thai the offence has been committed with the consent
or.connivance of, or is atiributable to, any neglect on the part of any
director. manager; secretary or other officer of the company, such

- director, manager, secretary or officer shall also be deemed to be

guilty of that offence and shall be liable to be procevded against and
punished accordingly.

Explanation.—For the purpose of this section—

(a) "company" means a body corporate and includes a firm or
other association of individuals, and
(b) "director” in relation to a firm means 4 partner in the firm.

23 (1) Notwithstanding anything contamed ‘n the Code of

- Criminal Procedure, 1973, the offence punishable under clause (a)
- of sub-section (1) of section 21 or under any rule made under section
6 shall be cogmsablc :

. {2)Nocourt shall take cogmsauce of any oﬁ'ence punishable under
clanse (b), (¢), (d) or (e) of sub-section (1) of section 21 except ona
report in writing made by the Enforcement Officer under section 15,

CHAPTER VI
FISHET{IFS TERMINAL AUTHORITY

24. (1) The State Government may, by order, constitute Fisheries

Térrrunal Authority (hereinafter referred to as "the Authority") for

such area as may be specified in the order to develop, maintain,

* manage and administer the fisheries harbour, fish landing jetties

including any wharf, pier; dock and other landing place and their
adjoining areas set apart by the Authonty for repair yards, fuel and
ice upply installation, auction hall, fish processmg plants godowns
and fish markets. ‘ :

(2) The Authority shall consist of the follomng members who
shali be appointed by the State Government, namely:-—

(i) ' Commlssmner of Flshenes _ R -Chairman
_ (i)  One representative ﬁ'om the Gujarat

Maritime Board ' ~ Member
(iti)  One represemétivc from Marine

Produets Export Development

 Authority .  Member
(iv)  One representative from the Gujarat
Electricity Board ' : Member

{v)  One representative from the Gujarat
 Water Supply and Sewage Board Member

9-11

Cognisance
of offences.

Constitutic
and
compositio:
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Authority.
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(vi). One representative ﬁ'om the Gujarat
- * Fisheries Central Co-operauve ‘
| ~ Association - Member
(vii) . One representative from the National Bank -
~ for Agricultural and Rural Development Member
(vili) One representative from the National

, Co-operanve Deve!opment Corporanon . Member
(iX) One representative from Fish Processors - |
. Association .~ Member
(x)  One repmentatlve ﬁom Boat Owners - _
© Association | : |  Member -

(xi) .One representative from Custom

| Department | = Member
| (xit)  One representatlve from Flsh Traders S Member
(xiii) One represontatwe_ from Lead Bank - Member
(xiv) ~ Oue representative from the | o S
concsrned local Municipality =~~~ Member
© (xv)* Deputy Directot of =  Member- Secretary
, concemed region, - '
Functions of 25, (1) The Authority shall perf‘orm the followmg functions,

Autherity. . pamely:--

{a) to develop, regulate and control the fisheries harbour
terminals; :

- {h) to acquire 1and and purchase of oqulpment and machinery
for fisheries harbour terminals; -

(c)to prowde safety measures for arsival and departure of the
vessels and shore lnstallatlons w1th1n the fisheries harbour
termmals :

(d) to arrange quxck and hygleruc handling and chsposal of
' _ﬁsh within the fisheries harbour terminals; :

{e) to keep the fisheries harbour area cloan and free from
pollution; : :

(f) to perform such other ﬁmctlons as may be entrusied by
State Government; and

* (g) to do such other functions as are necessary for efficient
discharge of functions of the Authonty

Amounttobe 26, The Authonty may charge such amount as may be fixed by
chargedfor  the State Government from time to time, for prov:dmg rervices at

;’::‘:icg"g the fishing harbour.
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27 (1) Nethlng it thxs Aet- shaﬂ apply to any vessefs belonging

" o the Central Government‘dr any: State Govemment ot Coi‘peratlon

owned or controlled by the ‘Central ‘Govermtient or-the State .

' Government whlch are, bemg used for the purposes of survey and

' research

Thyoree

(2 Where the State Govemment is of the oprmon that it is

‘necessary so to do in the public interest, it may by notification in the

Official Gazette; exempt:subjett:to sueh. cendtttons; such: class or

for such period as it may specify in the- netrﬁcatr@n from all or-any
of the provrsrons of this Act. '

28, All oﬁicers and employees and the members ef the Authonty

_ shall when actmg or purporting to act in pursuance ofithe prcmsrons

of this Act or any rule made thereunder be deemed to be a pubhc '

servant within the meaning of section 21. of the Indian Penal Code.

29. No suit, prosecution or other legal proceeding shaIl e agmnst

‘any. member of the Authority pr any Officer or employee of the State

o Governiment for anythmg which is in good 1 faith done or mtended to

~ be done in pursuance of the prowsrons of this Act or any rule or

o -agcompany sueh appllcabon under sub-sectron (2) ef sectron 12;.

order made thereunder

- 30.(1) The State: Government may, by notrﬁcatron inthe Oﬂ" icial
Gazette, make rules for carrying out the objects of this Act

@) In partrcular and without prejurhce to ‘the generahty of the

un
[
LD

Exemption.

lasses of fishing véssels used for fishing - i any specified area and "

Members,

officers and
employees to
be public
‘servants.

Protection of
action taken
in good faith.

~ Power to

. make rules.

foregoing power, the State Government, may make rules for all or” -

any of the fellowmg matters, namely:—"
(a) thie protectlon of fish: under seetlen 0, -

(b) the form in whrch the apphcatlen for grant of heenee for

' ﬁshrng vesse] shall be made anid the particulars and the fees whlch_‘
shall accompany $uch applleatlon under sub-section (2) of sectlon' _

.10

(e) the form in which and the terims and conditions on which

the ticence for fishing vessel may be granted under sub-section

_ (5) of section 10,

(d) the rules subject to wl'ueh the Llcensmg Oﬁ'lcer may vary '

" or amend the licence under sub-section (2) of section 11;

(e) the form in which the apphcatlon for reglstranen of vessel
.. :shall. be made and the pamculars and the fees whigh shall

() the ferm in whxch andthe.tenns and conditions“Ga whleh- '

- certificate of regrétration shalt be"granted and the formi'ii whiich
“ihe registerfor entéiing the pa:tteulars of sueh certlﬁcate shall
: 'be made under sub-seetlon ( 5) of secﬁen 12 .
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(g) the manner in which the registration mark of vessel shall
be displayed by the ownér under sub-section (7) of section 12;

(h) the form in which, the period within which, the date by
which and the manner in which the owner shall furnish the return
under sub- SGCthI'i (1) of section 14;

(i) the place at which and the manner in wlnch the impounded
fishing vessel shall be kept by the Enforcement Officer under
section 15; '

(j) the manner in which the fish so seized shall be disposed
of by the Enforcement officer and to deposit the proceeds thereof
under section 15;

(k) the rules subject to which the State Government may call
for and examine record of order passed by Adjudlcatmg officer
under sub secuon (1) of section 19, and

(1) any other matter which is to be or may be prec;crlbed under
- this Act,

(3) The power to make rules conferred by this section shall be
subject to the condition of the rules being made after previous
publication: °

Provided ‘that if the State Government is satisfied that the
circumstances exist which render it necessary to take immediate
action, it may dispense with the previous publication of any rule to
be made under this section.

(4) All rules made under this section shall be laid for not less
than thirty days before the State Legislature as soon as possible after
they are made, and shall be subject to rescission by the State
Legislature or to such modifications as the Legislature may make
during the session in which they are so laid, or the session immediately
following.

(5) Any rescission or modification so made by the State
Legislature shall be published in the Official Gazette and shall
thereupon take effect. '

31. (1) The Indian Fisheries Act, 1897 in its apphcanon to the
State of Gujarat is hereby repealed.

(2) Notwithstanding repeal of the said Act, anything done or any

* action taken (including any rule or order made, notification issued or

appointment made) by or under the said Act shall, in so far as it is
not inconsistent with the provisions of this Act, be deemed to have
been made or taken by or under this Act and shall continue in force
until superceded by anything done or any action taken under the
provisions of this Act,

Government Centrzl Press, Gandhinagar.
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PART IV o

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented

to by the Gowernor on the 6" April, 2011, is hereby published for general
information.

C. J. GOTHI,
Secretary to the Govermnment of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 7 OF 2011.

(First published, after having received'_the assent of the Govemor,
in the "Gujarat Government Gazette,” on the 8™ April, 2011).

AN ACT

further to amend the Gujarat Fisheries Act, 2003.

It is hereby enacted in the Sixty-second Year of the Republic of
India as follows :-

L. This Act may be called the Gujarat Fisheries (Amendment) Act, Short title.
2011.

V.Ew T 5
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Amendment of 32, In the Gujarat Fisheries Act, 2003 (hereinafter referred to as “the Cui- 8 of 2003.
— =1t v e : ;
section 201 Guj. 8 nrineinal Act”), in section 2, for clause (n), the following clause shall be

f2003. ;
orai substituted, namely :-
“{n) ‘“registered fishing wvessel” means a fishing wvessel
registered under section 12, or under the Merchant ssor9ss.
Shipping Act, 1958;".
Amendment of 3.  In the principal Act, in section 10, in sub-section (3), for the first
section 10 of Guj. 8 proviso, the following proviso shall be substituted, namely :-

of 2003.

“Provided that no licence shall be granted in respect of a
- fishing vessel which is-not registered under section 12 or under 44of19s8.
the Merchant Shipping Act, 1958 :".

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 6 October, 2020 is hereby published for general information.

K. M. LALA,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 10 OF 2020.

(First published, after having received the assent of the Governor, in the
"Gujarat Government Gazette", on the 7" October, 2020).

AN ACT

further to amend the Gujarat Fisheries Act, 2003.
It is hereby enacted in the Seventy-first Year of the Republic of
India as follows:-

Short title and
commencement.

1. (1) This Act may be called the Gujarat Fisheries (Amendment) Act,

2020.
(2) It shall be deemed to have come into force on the 22™ June, 2020.

Ex. IV-21 21-1
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Amendment 2. In the Gujarat Fisheries Act, 2003 (hereinafter referred to as “the  Guj. 8 of

of section 2 L oy . 2003.
of Guj. 8 of principal Act”), in section 2, -
2003.
(1) to clause (a), the following proviso shall be added, namely:-

“Provided that the District Magistrate shall be the Adjudicating
Officer for the purpose of clause (¢) of sub-section (1) of section
1757
(i1) after clause (b), the following clause shall be inserted, namely:-
“(bb) “crossing of notional Indo-Pak International Maritime
Boundary Line” means an act of fishing vessel entering any area
in the “No Fishing Zone” as notified by the Ministry of Home
Affairs on 4™ May, 1993 which is situated within the territorial
waters;”’;
(ii1))  for clause (c), the following clause and the proviso thereunder
shall be substituted, namely:-
“(c) "Enforcement Officer" means such fishery officer or any
Police Sub-Inspector or above, posted in the Marine Police
Station as notified by the State Government under clause (s) of
2 of 1974. section 2 of the Code of Criminal Procedure, 1973 as the State
Government may appoint for the purpose of section 15:
Provided that the Sub-Divisional Magistrate of the
concerned area shall be the Enforcement Officer for the purpose

of clause (f) of sub-section (1) of section 21.”.

Amendment 3 In the principal Act, in section 6, in the marginal note, after the
of section 6 . .
of Guj. 8 of WoOrds “to protect fish”, the words “and to ensure internal security” shall be

2003- added.

Amendment 4, In the principal Act, in section 15, -

of section 15

of Guj. 8 of (1) in clause (iii), the word “and” appearing at the end shall be
2003.

deleted;

(i) in clause (iv), the words “and in other cases, to the Police

officer in charge of a police station” shall be deleted;
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(ii1))  after clause (iv), the following clauses shall be added,
namely:-

“(v)  use such force for taking any action under clause (i)
as may reasonably be necessary,

(vi) where any vessel or other things are seized by the
Enforcement Officer, the same may reasonably be
necessary,

(vil)  provide to the seized vessel, the docking facility by
the port notified for the purpose and charges
towards docking, maintenance and other related
costs of the seized vessel in the manner as may be
prescribed, and

(viii)  produce the seized vessel or other things before a
magistrate competent to try an offence under this
Act as soon as possible and the magistrate may

make such order therefor as he may deem fit.”.

5. In the principal Act, in section 17, in sub-section (1),-

(1) in clause (a), the word “or” appearing at the end shall be

deleted;

(2) in clause (b), for the words “such permission” appearing

at the end, the words “such permission, or” shall be

substituted;

3) after clause (b), the following clause shall be inserted,

namely:-

“(c) the Sub-Divisional Magistrate under clause (f) of sub-
section (1) of section 21 imposing fine on the person
entering the territorial water,”.

6. In the principal Act, in section 21, in sub-section (1), after clause
(e), the following clause shall be added, namely:-

“(f) Whoever enters the territorial waters with the fishing vessel
from outside the territorial waters of the State for the purpose of fishing or
for any other allied purpose in contravention of any provision of this Act
shall be punishable by the Sub-Divisional Magistrate of the concerned area
with fine of rupees one lakh and five times the value of the fish captured by

such person.”.

Amendment
of section 17
of Guj. 8 of
2003.

Amendment
of section 21
of Guj. 8 of
2003.
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7. In the principal Act, in section 23, for sub-section (1), the following
sub-section shall be substituted, namely:-
“(1) Notwithstanding anything contained in the Code of Criminal
Procedure, 1973, every offence other than the offence punishable 2 of1974.
under clause (b), (c), (d) or (f) of sub-section (1) of section 21 shall

be cognizable.”.

8. (1) The Gujarat Fisheries (Amendment) Ordinance, 2020 is hereby Guj. Ord. 4
of 2020.
repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act as amended by the said Ordinance, shall be deemed

to have been done or taken under the principal Act as amended by this Act.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.





